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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: G453 f\f’}"”?[/@’i Dated:; 9??(5—”&2/
« —1

It is hereby notified that vide High Court Order Dated 23.03.2021

Mr. Amman Shafqat Mir

S/O Shafgat Hussain Mir

R/O House No.54, Budhli, Tehsil Chilly Pingal, District Doda
A/P Opposite Link Road Masjid, Kishiwar .

h

as been admitted and enrolled as an Advocate on the rolls of Jammu and

Kashmir Bar Council provisionally for a period of one year from the date of

issuance of this notification, subject to the verification of his/her Provisional

/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents frorh CID. His/her name has been entered under .
serial No.JK-11/2021 in the roll of Advocate maintained by this Registry.

S

The renewal/extension of provisional licence/enroliment must be

ought before the date of expiry unless the absolute/final enroliment as .

a

n Advocate is ordered there before.

/f‘
N 4 - .)/‘:
(Mohammad Yasin Beigh)
Registrat (Adm

No: 662 ?—36/&39'[[,/7 Dated: 172" e a“b?
Copy forwarded to the: -

1.
2.
3.

4

6.

7.

Principal District and Sessions Judge, Bhaderwah.
Secretary, Bar Council of India, New Delhi.
Manager, Government Press, Jammu for publication in the next issue of
Government Gazette. _
. President, District Bar Association, Doda.
d CPC e-Courts High Court of J&K Jammu for uploading on the official
website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
Mr. Amman Shafqat Mir, Advocate
...... for information and necessary action.

. \7/« A
Registrar (Adm.
e



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% & %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No:qg/;y"&’;{)/@ Dated: 923/3/ D/D%

It is hereby notified that vide High Court Order Dated 23.03.2021

Ms. Aayushi Raina

D/O Romesh Raina

R/0 H.No.234, Sector 4, Upper Roop Nagar, Jammu

- has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-13/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

\/‘/\ /’)/\

P l-\o

, (Mohammad Yasin Beigh)
Registhar (Adr?ﬁ

o S50 o 21 s T

Copy forwarded to the: -

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.

7. Ms. Aayushi Raina, Advocate

S for information and necessary action.

AN
.

‘Registr (Adm.)

| % aaé°7)
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: 512 ¥ 2412 pere. 32522

It is hereby notified that vide High Court Order Dated 23.03.2021

Ms. Surbhi Sharma
D/O Radha Krishan Sharma
R/O Near Panchayat Ghar, Muthi, District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a ‘peri'od of one year from the date of
issuance of this notification, subjéct to-the verification of his/her Provisional
JLL.B Degree Certificate from concerned University and verification of histher
character and antecedents from CID. His/her name has been entered under
serial No.JK-90/2021 in the roll of Advocate maintained by this Registry. .

The renewal/extension of provisional licence/enrollment must be

, souqht before the date of expiry unless the absolutelfmal enrollment as

an Advocate is ordered there before.

ok o
" (Mohammad Yasin Bejgh) ?)\
' : Registrar (Adm.) £ -
NO::’Z‘S(?/' g#/ﬂg/// Dated': 3[/@3{/;200?/ | : _3-\ ob

- Copy forwarded to the -

1. Principal District and Sessions Judge Jammu.

2: Secretary, Bar Council of India, New Detlhi.

3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4, President, J&K High Court Bar Assocnatlon Jammu

5. CPC e—Courts High Court of J&K Jammu for uploading on the official
‘website.

6. incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms Surbhi Sharma, Advocate .

...... for information and’ necessary action.

/,«3/\ ~

q
Reglstrar (Adm ) \

\,./ e



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
A * % *

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: 5‘38 57"?”9,//@' Dated: ;//"3/02”%

It is hereby notified that vide High Court Order Dated 23.03.2021

" Ms. Ifrah Yasin

D/O Mohd Yasin
R/O Sector B, House No.65 Budshah Nagar, Natipora Srinagar

A/P Block-B, ‘Flat No.222, Samlk Colony, Adalsll Vihar, near Jodhmal
School, Jammu .

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Councii provisionally-for a period of one yéar from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned UnlverSIty and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-31/2021 in the roll bf Advocate maintained by this Registry.

The renewal/lextension of provisional licence/enroliment must be

sought before the date of expiry unless the absoliiteffinal enrcliment as

an Ad'voca'te is ordered there before,

W%ﬂ
(Mohammad Yasin Bel h)
~ Registrar (Adm
No::75??~76°5/ 037/6/’ pated: 3/03)79] \v,/

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar -
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.
4, President, J&K High Court Bar Assocuatnon Srinagar
5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website. )
6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.
7.  Ms. Ifrah Yasin, Advocate
...... for information and necessary action. ,
— : ’/mﬁf‘%;/"
. D asiateaFTA Amdh O;



"HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
XK

PROVISIONAL

ENROLLMENT

’NOT.IFICAT'I’ON |
No: 595 ;7 ﬁo&{/@ Dated: 3//@/ 94))/’

it is hereby notified that vide High Court Order Dated 23.03.2021

Mr. Mohd Muddaser Imran
S/O Mohd Saleem Mubshir
R/O Dhanore Jarallah, Near Panchayat Ghar, District Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to thé verification of his/her Provisional -
/LL.B Dégree Certificate from concerned UniVersity and verification of his/her

character and antecedents from CID. His/her name has been entered under
serial No.JK—45/2021 in the roll of Advocate maintained by this Registry.

' The renewallextension of provisional licencelenrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before, .

_—
u-// S lad
‘ _ (Moham ad Yasin Bgigh)
, - - Reglstw g
No: ?é??'(?é/ F&/LP Dated: j//o?/}oy
Copy forwarded to the: - \ ,
1.-  Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Jammu for publlcatlon in the next issue of

' Government Gazette. -

4, President, District Bar Association, Rajouri.

5. CPC e-Courts High Court of J&K Jammu for uploading on the ofﬂolal
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for
information and also keeping record of the same.

7. Mr. Mohd Muddaser Imran, Advocate

...... for information and necessary action.

Reglstr r (Adm.

a&w
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HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K Kk

" PROVISIONAL

ENROLLMENT

NO_TIFIC-ATION |
No: 5[/2 ff”‘z"?//ﬂ@ Dated: 3//0}/-22»?/

it is hereby notlfled that vide ngh Court Order Dated 23.03.2021

Ms. Kanchan Bala
D/0O Sh. Krishan Lal .
R/O Chakrohi near Krishna Mandir Suchetgarh, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
- issuance, of this notifica'tion, subject to the verification of his/her Provisional
/LL.B Degree Cetrtificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK-36/2021 in the roll of Advocate maintained by this Registry. ‘

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

(Mohammad Yasin B lgn;
| ' Reglstrwd b
No: ?@3,"58/}@})1’?' Dated: jz'//og/’&bgi

Copy forwarded to the: -

an Advocate is ordered there' before.

1. Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi. _
3. © Manager, Government Press, Jammu for publication in the next issue of -
Government Gazette.
4, President, J&K High Court Bar Association, Jammu.
5. CPC e-Courts High Court of J&K Jammu for uploading on the ofﬁcsal
website.
6.. lIncharge Chief L!branan High Court Wing Jammu/ Srinagar for
- information and also keeping record of the same.
7. Ms. Kanchan Bala, Advocate o
...... for information and necessary action.

9‘/\/ /‘)/}

Reglst)@k\rp/(/' 29~
Gl
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HIGH COURT OF JAMMU AND KASHMIR AT JAM'MU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % k

]

" PROVISIONAL

ENROLLMENT

NOTIFICATION
No: {f'é)f/éz/lé’z//dggatéd: 24~0>3. 29>/

Itis hereby notified that vide High Court Order Dated 23.03.2021

‘Mr. Mustafa Kamal

S/0O Nasib Ullah Khan '
R/O Chandi Marh, Tehsil Surankote, District Poonch
A/P Ward No.1, Kheora, Danishabad Colony, Rajouri

has been admitted and enrolled as an Advocate an the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional_
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name haé been entered under
sefial No.JK-55/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be-

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

N\

— = WW r(D M
(Mohamma asin B lgh)
Registrar (Adm

— /9
éé/// #4/L P Dated: _ D6 -

Copy forwarded to the: -

. Principal District and Sessions Judge, Poonch. .
2. . Secretary, Bar Council of India, New Delhi. -
3.  Manager, Government Press, Jammu for publication in the next issue of
' Government Gazette.
4. . President, District Bar Association, Poonch. '
5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/ Srinagar for

information and also keeping record of the same.

7. Mr. Mustafa Kamal, Advocate
e for information and necessary action.
glstrar



HIGH COURT OF JAMMU AND KASHMIR AT JAMMU

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* ok &

PROVISIONAL

"ENROLLMENT

NOTIFICATION

No: 49 & 0,52091/(@? Dated: _>9 !\Djlf'lo')/‘ .

_ ltis hereby notified that vide High Court Order Dated 23.03.2021

Mr. Mohammad Shafi BhaAt
S/O Ghulam Mohammad Bhat
R/O Gowharpora, Chadoora, District Budgam

has been admitted and enrolled as an Advocate on the rolis of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification;  subject.to the 'veﬁﬁcation of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK—48/2021 in the roli of Advocate maintained by this Registry. .

The renewallextension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.
. ~

) " :
(Mohammad Yasin Beigh)

Registrar @jﬂm.) b
&

No: TFool-] ‘% ’( p . Dated: 2.9 [Q%J%M .
Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam

2. Secretary, Bar Council of India, New Delhi.

3. - Manager, Government Press, Jammu for publication in the next issue of
Government Gazette. . -

4, President, District Bar Association, Budgam. '

5 CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

. incharge .Chief Librarian, High Court Wing Jammu/ Srinagar for

information and also keeping record of the same.

Mr. Mohammad Shafi Bhat, Advocate
....... for information and necessary.action.

V\"D
Reglstr r (Adg




HIGH COURT OF JAMMU AND KA’SHMIR AT JAMMU

(Exercising powers of Bar Council under Sectioii 58 of the Advocates Act, 1961)
* ok ok

- PROVISIONAL ||

ENROLLMENT

NOTIFICATION
No:l/%— j’,ﬁaﬁ//ﬂ? Dated: 29 - 3202y
] [ !

It is hereby notified that vide High Court Order Dated 23.03.2021

Myr. Chowdhary Furkan Anis.
S/0 Anis Ahmed Chowdhary
R/O Rawalpora, Fair Banks Colony, Lane-D, Tehsil Chanpor: a-Natipora,

District Srmagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a perlod of one year from the date of
issuance of this notification, subject to the .verification of his/her Provisional

/LL.B Degree Certificate from concerned University and verification of his/her

~ character and antecedents from CID. His/her name has been entered under

.
p————

serial No.JK-19/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as -

an Advocate is ordered there before.

No: 6751 58/@/0’ Dated: 9737
QOpy forwarded to the: -

1 Principal District and Sessions Judge, Srinagar

2, Secretary, Bar Council of India, New Delhi.

3.+ Manager, Government Press, Jammu for publication in the next issue of
Government Gazette.

4.  President, J&K High Court Bar Association, Srinagar

5. CPC e-Courts High Court of J&K Jammu for uploading on the official
website.

6. incharge Chief Librarian, High Court Wing Jammu/ Srmagar for
information and also keeping record of the same.

7.  Mr. Chowdhary Furkan Anis, Advocate

...... for information and necessary action.

y{j‘m// >

Regi d >
W eglsm /aeh%

~y -




